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5/8/90. The applidant could not join duty on 5/8/90 in terms of the transfer
order. The appliq;antjained duty on 6/8/90. The applicant claimed one day
joining time but the same was rejected. The applicant therefore filed the
present OA on the ground that the action of the Respondents in rejecting his
request for one day joining time as contrary to law. He therefore filed the
present OA. The Respondents in their reply have stated that the applicant 15
not entitled to any|joining time under the rules as he was transferred within

the same station.

3. Mr Pathak now submits that the transfer order was 1ssued on 4/8/90
after office hours and the applicant could not report to duty on 5/8/90 as it
was a Sunday. and a holiday for the applicant. He therefore reported for duty
on 6.8.90 (i.e. on Monday ). In the above circumstances, the applicant now
submits that he is entitled to avail holiday on 5/8/90 being Sunday. In the
reply. the respond 1-nt‘s have stated the applicant is required to work on
3/8/90. 1t is not cle ir whether the applicant was entitled to avail holiday on
5/8/90 being Sunday. Mr.Pathak therefore submits that the applicant may be
permitted to sx_flbmit; a fresh representation in this regard to the Competent
Authority for his consideration.

4. After discussion at the bar, I consider that the OA can be
disposed of with a cilirectif.m to the respondent No:2 to examine the case of
the applicant in the|light of the submissions now made. To facilitate the
same, I direct the applicant to give a detailed representation in this regard
within fifleen days from the date of receipt of a copy of this order to the
Respondents. If such|a representation is received by the respondent No:2, he

shall consider the same in accordance with the rules and pass appropriate
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